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and I take it that this House gives
its seal of approval for the financial

and monetary policy implied in the
Second Five Year Plan.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

INDUSTRIAL DISPUTES (AMEND-
MENT AND MISCELLANEOUS
PROVISIONS) BILL

The Minister of Labour (Shri
Khandubhai Desal): I beg to move*:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
and the Industrial Employment
(Standing Orders) Act, 1946, and
to repeal the Industrial Disputes
(Appellate Tribunal) Act, 1850, be
taken into consideration.”

I do not want to go into the long
history of the Bill. As the House is
aware, the Industrial Disputes Act,
1947, was passed about nine years
back. It has been worked during the
last so many years and in the course
of ity working, certain shortcomings
and defects were found and the Gov-
ernment wanted to rectify them. Dur-
ing the last two or three years, in the
time of my predecessor, Shri V, V.
Giri, various conferences were held
and this Bill is the result of those
conferences. I may not be able to
say that it has got more or less the
unanimous consent of all, but I can
say without hesitation that this Bill
i:moa:e.orleubuedontheeonm

Tribunal was introduced in the coun-
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amend certain other relevant sec-
tions of the existing law 30 as to make
the industrial disputes settled in an
amicable and smoother way.

The main features of the Bill, as
the House is aware, are four or five
in number. In dealing with the pro-
visions of the Bill, I may Wst invite
the attention of the House to the
abolition of the Labour Appellate Tri-
bunal. Ags this House is awa
Appellate Tribuna] wag establi
1950. Though the principle
Appellate Tribunal was good i
I have said,
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*Moved with the recommendation of the President.
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managements and workers, Where
mutual negotiations have failed to
bring about a settlement, we would
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theemploymwthe management
make certain surreptitious changes,
which do not come to the notice of
the union or the workers. So, we
have introduced in this Bill a provi-
sion for giving notice of change more
or less on the linzs of the provision
which has been in the Bombay Indus-
trial Disputes Act and which has
worked very well for the last 15 years.
That is one of th2 reasons why there
is more or less industrial peace in the
Stat..- of Bombay.. There has been a

persistnt demand, particularly from

workers' organisations, that notice of
any change in what is loosely called
the status quo should always be
given. It is primarily the employer
who is in a position to make any,
except in rare cases. There is sub-
stance behind this demand of the
workers. The notice-of-change pro-
cedure will ensure prior consultation
between the parties and will thus eli-
minate causes of friction in the future.
It is an eminently desirable practice.
It is, however, necessary to define
precisely the matters in respect of
which notice should be given and such
matters should relate only to those
not connected with standing orders.
The Bill accordingly provides for
notice of change and also lists the
matters in respect of which such
notice is necessary. I may mention,
Sir. that there will be practical diffi-
culties in complying with these pro-
visions in regard to Government em-
ployees who are governed by common
departmental rules such as the Funda-
mental and Supplementary Rules,
Civil Services Regulations, Railway
Establishment Code etc. Government
does not make any surreptitious
changes. If there are any changes to
be made in the relations of the em-
ployer with the Government, full con-
sultation takes place between the
parties concerned. Therefore, there
is no need for including the Govern-
ment employees who are governed by
Fundamental Rules etc, so far as
notice of change is concerned. Pro-
vision has, therefore, been made ex-
empting Government employees from
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Mwﬁmﬂhm
Government is also being empowered

to grant exemptiong in respect of any
class of industrial establishments ar

any class of workmen, if circumstances
justity such exemptions.

Finally, the Bill proposes certain
mnm.lmdrmntntothe Indus-

the present law only l.he employer
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tions of labour and employers and the
State Governments.

Mr. Speaker: How long will the
Minister continue?

Shri Khandubhal Desal: Three or
four minutes.

Mr. Speaker: Yes. I will extend
the time for Private Members' busi-
ness.

Shri Khandubhai Desai: In conclu-
sion, I would like to appeal to the
employers and workers to accept
these provisions and work them in the
spirit in which they are sponsored.
During the period of the Second Five
Year Plan, it is necessary, I shou!d
say, the duty of all concerned, to give
a great impetus to production. The
creation of additional wealth and its
aquitable distribution, which are the
objectives of our society, place a great
responsibility on all sections. The
employer has to be content with a fair
return, fair not by his own standards,
but by the standards laid down by
the community. As for the workers,
they must give more than they get so
that there is steady augmentation of
the wealth of the society as a whole.
It is up to the employers and workers
to create an atmosphere of co-opera-
tion and cordiality and take a firm
resolve to settle all their differences
by mutual negotiation, conciliation
or voluntary arbitration and only in
the last resort by adjudication, and
never to resort to stoppage of work.
Indeed, I would go so far as to say
thqtthueshouldhenoplaee for
stoppage of work in our present eco-

!

be settled by mutual negotia-
voluntary arbitration or in the
resort, adjudication. All that
Government can do is to make avail-
e to the parties the good offices of
Government Conciliation Officers
setiling the disputes and ultimately
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. . There can be no dispute which .
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give their best towards production in
the country and not in mutual

wrangling.
I commend this Bill to the House.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Industrial Disputes Act, 1947,
and thz Industrial Employment
(Standing Orders) Act, 1948, and
to repeal the Industrial Disputes
(Appellate Tribunal) Act, 1950, be
taken into consideration.”

This will stand over. Private Mem.
bers’ Resolutions will be taken wup
now,





